
IN ThE CENTRAL N)iaNISTRATIVE TRI3tJNAL 
CUTTAK_NCH; CUTIAK. 

.qipa-1 Application No. 666 of 1995 

uttack this the 	3 day of Aarch, 1996. 

GANDH2-'iR3 SAHOO 	 ... 	... 	 APPLICAi' 

VRS. 
UNIW OF INDIA & OTHERS. 	••. 	... 	Respondents 

(FOR IL'STRUCTIONS) 

Whe the r it be re fe r red to the rep orte rs or not? fr' 

Mhether it be circulated to all the Benches of the 
entra1 Administrative Tribunal Or not? 

( N. SAHU ) 
itER(N)MINI5TR' IVE) 



CENTRAL .)iNIS'rRAi1IvE TRIBUNAL 
CLTTAK_3ENH: CUTr.CACK.  

gnalp1icati3nNo.666_of 1995 

uttack this the 	day of hrch, 	1996, 

o AM: 

TUE HONOURA3LE 	. N. SAl-lU, 

Gandharb Sahoo, I-1per, 
Aviation Research Centre, 
Charhatia, District-Cutback 
at present working as "ëchanic cum 
Ope rat or, NALCO, At/P 0_Dart anj cxli, 

Applicant 

the 	lic ant 	; M/s. Budhadev Routray, A.. thanty, 
3.Parida, 3.Sarangi,S.s,Kiun, 
A.K. 3ara1, Mrs. 3.Das, Mvcxates. 

-ye r siiS- 

Union of India represented through 
its Secretary,Space and Research, 
cabinet Secretariat, £EW Delhi. 

Deputy Director, (Adrnn.,) 
Aviation Research Centre, 
lharbatia, D jst rjct-Cuttack. 

Director of Accounts, 
Cabinet Secretariat,ew Delhi, 	...• 	ResQ1dents 

tRe,ondents: 	Mr. Ashok Mchanty,Senior Standing 
Codnse]. (Central), 
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H, IEL\1E 	?DAINISTR'IvEh 

The applicant joined as Helper in Aviation 

Research Centre, Charbtia in the District of Cuttk. 

On 2. 6, 1983, he was selected as Ichanic-cun_ope rat or 

in the iines Division of NMCO at IKeonjhar. His 

grievance in this petition is as under : 

The C..E.I,S. arount, Old and new 8onu 

two days Salary ( i.e. 1st and 2nd June, 

1983) Group Insurance for total service 

period, Pension, D. S R.G. arount and pay 

oenefits from January, 1983 to i4ay, 1983 

as per the 4th pay COmission Report of 

the applicant oe released forthwith The 

G.P.F. amount be transferred to the P.F. 

account of NAI4CO 

2, 	The Respondents clairred that the applicant by 

Anrexure-7 had sent an undertaking that he would either 

revert or resign from the Parent Department at the end 

of 	o yars. The Res ondents stated that tne app1ict 
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was a quasi-permanent employee and in the absence of 

either reversion or resignation, they were not in a 

poition to settle his claims firmly and finalLy. 

The Respo.ents stated as under :- 

His G.P.F. oalance has been transferred 

to NALCO ( Para-9 of the cc.1nter). 

CGEIS balance upto 31.12.1981 has been 

credited to G.P.F. account which had 

subsequently been transferred to NALICO. 

C. 	Two days salary was dr,n in his favour 

but as the same was not c ol Ic cted by 

the applicant within 90 days of drawal, 

it was refunded to the Director of 

Accounts as per Ru1es This again will 

be red rin and paid to him. 

d. 	Group Insurance Pension is a terminal 

benefit and this would be paid to him 

only after his resignation is accepted. 

AS against the above stand of the Respondents, the 

aplicantts case is that he joined in A,Chari5atia 

on 21 • 6 • 1969. Afte r c omple tiny three ye a rs, 'he oe caine a 

permanent employee of Charatia and Continued there till 
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2.6,1983, He was selected for appointment in NALCO. 

He cjave an undertaking that at the end of two years 

he would either revert oack to or resign from the Parent 

Derartrent. on this oasis he was relieved on 2,6,1933•  

On 27.3.1985, he made an application to the RespDndents 

requEting for reversion to his original post. His 

grievance is that there was no respnse to this.Therefore, 

he applied further extension of lien on 3.5.1985. He 

dis:uted at crediting of CGEIS benefit to the GPF accxtnt, 

His claim is that he did send his letter of resignation 

in Jul-,;, 1985. A.R.C. did not grant him a receipt. He 

says that he is prepared to send a fresh resignation 

letter. He stated that the applicant after completion of 

ten years of service after 1973 is entitled to get the  

aenefit of 3rd Pay Connission benefits. 

3. 	After goinç through the various submissions and 

hearing the counsel for the Respondents, the fo1lo,ing 

two aspects shall be kept in view by the Respondents. 

Procedural delay on his part in complying 

with a requirercent shall not stand in 

the way of payment to him of his retirement 

dues, 

ARC shall guide and advise him oeing a 
class iv 

lCw paid employee of his rights and  



c 
Keeping the above two 	in view, the folL.iing 

directions shall be complied with. 

within one month from the date of 

receipt of the order, the applicant 

shall ret the Deputy Director(mn.) 

ARC,Chari.oatia, Cuttck, Respiident 

No.2 in person. He shall submit in 

person his decision either to revert 

oack or to resign from the ARC. 

Within four weeks of the receipt of 

the applicants letter, the respondent 

No.2 in consultation with the necessary 

authorities shall pass an order on such 

a request and ensure that the orders 

so passed are communicated to the 

applicant; 

Within 8 (eiçht) weeks of final decision 

being taken, whatever, retirement 

benefits awe due to hit. shall oe paid. 

His salary and bonus whatever is due shall 

also be paid. :rhere  shall be a teas ed 

order accepting or rejecting his claims 

whatever the ARC accepts, the 	payrtnt 

shall be promptly riade Acknledgf 

having paid the dues shall oe taken and 
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preserved, 

co 	A reasoned order shall be passed an 

his claim that he is entitled to 

receive 3rd Pay Com.iss ion's bepefits. 

Respondents shall con1y with the above directions 

strictly in accordance with the time frame fixed above. 

In the result, the application is disposed of as above. 

There would be no order as to costs. 

N. SA1U ) 
£BER( ADNISTRATIVE) 

S 


